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P.L. '86 FaDel to Madhya Pradesh tor 
IrrIpttoD 

3351. Shri Nltlraj SiDgh ChaUdhary: 
Will the Minister of FlDaDce be pleas-
ed hI state: 

(a) whether a sum of rupees ten 
crorell is proposed to be given to 
Madhya Pradesh out of P.L. 480 funds 
lor increasing the irrigation facilities 
in Narmada Valley; and 

(b) it so, when? 

The Deputy PrIme MlDlster aDd 
MIDIs&er 01 JI'buuulp. (Shrl Moradl 
Desai): (a) No Sir. There is no 
lIuch JBOI)Osal under consideration. 

(b) Does not arise. 

AUoeaUOIl 01 P.L. _ I'luldII to States 

3352. Shrl Nltiraj SlDIh ChaUdhary: 
Will the Minister of Fbumoe be pleas-
ed to state: 

(a) whether P.L. 480 flunds could be 
given directly to the States for 
development work without the inter-
vention of the Centre; and 

'(b) it!lO, the amount 01 money 
given to the States durinJ the last 
three years, year-wise and State-wise? 

TIle Deputy Prime MlDlster aDd 
lIIlDIBter 01 FlDaDee (Shrl Moradl 
Desai): (a) No Sir. 

(b) Does not arise. 

Approved Firms on D.O.S. & D. List 

,3353. Shri O. S. Mishra: Will the 
Minister of Works, Housing and 
SUPPly be pleased to state: 

(a) the procedure of maintenance 
of list Of Firms which are registered 
with Director General of Supply and 
Disposal; 

(b) whether it is a fact that there 
is no uniformity, for issuing enquiries 
to the firms by di1Jerent Directorates 
of this Department; 

(c) whether it is a fact that en-
quiries are not issued to the Firms, 
which are licensed by and not ~ 

tered with Director General of Supply 
and Disposal aDd Diretor General of 
TeChnical-Development though pre-
viously enquiries were also issued to 
such firms. as likely source of sup-
pliers; 

(d) the number of firms, which are 
using industrial licence or import 
licence trom Government are not OD 
the list of registered suppliers at 
present; 

(e) the number of firms which are 
registered and have secured orders 
but have failed to execute the contract 
during the last financial year; and 

(f) the number of firms which have 
been blacklisted during the financial 
year? 

The Deputy MInfster In the MIDIIt-
try or Works, H01Isin&' and SuPPl7 
(Shri Iqbal Singh): (a) The D.G.S.&D. 
maintain the following register. in 
respect of firms which are registered 
with them and those whOle registera-
tion is cancellM:-

Concise-Index Register of ftrm8 
registered. 

Store-wise Directory of Register-
ed Suppliers. 

Concise-Index ;Register of Re-
moved Firms. 

On the registration of a firm, a card 
giving its name, address, date of 
regigtration, and the items for which 
it is registered, is prepared and added 
to the Concise-Index Register of 
registered firms. Changes, if any 
that take place after registration 'are 
entered in this card. When a firm's 
registration is cancelled, its card is 
removed trom the Concise-Index Re-
gister of rellistered firms, and brought 
on to the Concise-Index Register of 
Removed firms. 
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(b) No, Sir. 

~  The D.G.a/kD. ~ ad\>er-
lise the demands fOr the storu for 
which Indents valued Its. 10,000 or 
IIlOJ'e are placed on them. Even thOle 
Irma which are not rClBterecl with 
the D.G.S.&D. can buy the tender. 
and quote against advertised demands. 
In certain cases and for special rea-
IOnS, it may becOme neceasary to dis-
pense with me system of advertile-
JneI1t. In IUCh cases limited tender en-
quirit!ll are normaDy issued only to the 
firms registered with the D.G.S.&.D. 
The limited tender enquiry is also 
sometimes issued to unregistered firms 
who are known to the D.G.S.&D. from 
Operience 81 likely sources at. supply. 
The D.G.S.&D. are, therefore, not 
foUowiRg. prOCedure diJlerent from 
what they were following before. 

(d) The registration of a firm as an 
8JIPI'Oftd supplier with the D.G.S.&D. 
is DOt ebliptory. It II, tkerefore, no4l 
biRding 011. all the firms holdine indus-
trial IiceBee Or biiport licence from 
G80rammeRt to get themselves regis-
teNd with the D.G.S.& D. ABo, the 
D.G.S.& D. may not buy all the com-
lIlodities whtc!l. are licensed for pro-
dllOtion er·for import. No .tatiltics 
of IUch firms is therefore maintained 
by the D.G.S.&D. The guiding princi-
ple teUowed by the D.G.s.& D. i. to 
prGcUre storeI from the indigenous 
eources BI far a. pGlsible. The Direc-
tondie General of Teebnical-Develop-
ment are conrulted for indigenous 
IIOUJ"ces of supply. Where they recom-
mend newly licensed Industries as 
likely sources of lIuprlly against a 
particular demand, inquiries are went 
to INch parties even if they are not 
registered with the D.G.8.&D. 

(el Each IUCh cue Is examined on 
individual merits. No separate 
statiltics of the number of registered 
Inns whose perfOrmance might have 
1Ieen poor or unsatisfactory during a 
particular period are maintained. 

(f) 73. 

FaabUllhmeat '" .... ....,. .,. 
; IDdIaD OIl Corp. Ltd. 

33M. 'Sbri l)'otinDo), Sua: 
Sbri BlIapbaD DIll: 
Sbri K. JiaIdar: 
SIIrl It. BamaDI: 
8bri Viall"...... _: 

Will the Minister of Petroleum ... 
C!lemlcaJs be pleased to state: 

(a) whether it is a fact that forejp 
contrOlled Oil Companies have been 
standing in the way of the ezpanaion 
schemes of Indian Oil Corporatila 
Ltd in the matter of establiBhmeDt of 
Petrol Pumps in big cities; and 

(b) if so, steps Government propoae 
to take in the matter? 

'-'lIe Mlnlster .f State III tbe ...... 
try Of Petroleum and Chemicals ... 
01 PIaaIaIDc ... SooiaI Welfue (SIIri 
Ra&'lua RapWah): (a) No, Sir. 

(b) Does not arise. . 
Loktak Power Project In IIa.IIipIU' 

3355. Sbri M. Mechacbandra: Will 
the llinister of Jrriptloa &lUI .... 
be pleuad to state: 

(a) the total proposed outlay for the 
Loktak Power Project in Manipur; 

(b) wbetlHr the ~ teeIuIiaal 
verificatory work hBl been cempleted; 
and 

(c) when the project will be c0m.-
missioned and what is its power aDd 
irrigation potential? 

'DIe ....... 01 IIrIpUoa ... 
Power (Dr. It. L. Bae): (a) An out.. 
la)' Of Rs. 1 crore has been tentatively 
propoaed for the Loldak PnQect UDder 
the Fourth Plan. 

(b) Field invertiptionll haw re-
cently been completed and the pr0-
ject report Including estimates of cOlt 
are under preparatlDD. 

(c) The project is Ukely to be eoJIl-
mIaItioned durin, the FIfth Plan. '!'he 




